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AT N THE COURT OF STIRY MS,. M ADHL . JAIN . A C.M. M. JOELHI . ............ .o -

TS AT BT TR T A
CIVIL-JUD G/ METROPOLITAN  MAGISTRATE/RENT CONTROLLER
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! 2g/71/04. !} Present CP for ROC, o
: /7/04- ; Accusad ere absenb. . ... . o
f Process Servar i8 present® but act eéxamined
: ' He is bound douwn forths naxt "dgt:ao—~
i . , . .
: % Issue frgsh procass ufs 82/83 Cr, E}C"
§

k o d against ths accused no 2 and 3 émd W/h in the

‘ A LY .

- : zj;( /sum of s, On€ 3akh ugainst the accl:lsad co.
' |

for g/11/0%.
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ACHM ELHY
é . 20 /1 /04,
£ 8.11%04.
}( Present:CP for ROC,

Accused are absent, 2

Statement of HC Maresh Kumar recorded, From his wtatement
it is cl:ear that accused Radley Mohan is absconding ana
thereis :rb mpveable ,r immovable progerty in h is name .
As such he is decalred P,C,

Prgcess of accused ‘Jagmohan received hack., Process
i _
Server ke called for his statement. Issue fresh process

U/s.82/88 Cr .P O .against accused Harsh Ch andra Fd and

+ ]

y i
W W/A in :i:e su~ fRs ,one gakh against the accused company//
,\;_- I iy for 31.3L05. S eme e e e %\/
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o ROC VS, CGHLOWILITE Ei ECTRONICS 1.TD.

21.03.2005 Present (P for RO

Accuscd are abeent

Staternent of the process server wha executed the process apiinest (he
accused Jag Mohan recorded. From the report on the process and testirmnony o
CW 1 it is clear that aceused JTag MOhan 1= abreonding and hias no rnovabie or
imrmovable property in his name and there is no possibility of hig arrest in the noar
furure. Asx such accused Jag Mohan %S declared proola mc.:d atCerder,

famue (resh process under scction 827875 e PO7 gz the necuses

Harish Chandra for 14.09.2007%.




R Vs, Glowlitte Electricals

N

Statement of HC Naresh Kumar N¢, 283 East P,S. Krishna
Nygar, Delnhi
| . ONS.A.
On 10.10.2003 processunder ssction 82 Cr,D.C,
against accused Radhey Mchan 54B New Krishna Nagar, Delhi

was assigned to he for execution, I went at the given

address. One copyo f themrocess was affixedat themin
gate of the said house, The said Wouse was lying locklkd,
Late on one copy of the rocess was also affixed at the

notice board of the Court, My report on the process

under section 82 Cr,P.C, os Ex. CW1/A which bears my sig.
at point A,

Thereafter, mon  10,11.2003 I again want to the
abovesaid address to execute the Tocess under sectiqy 83
Cr.P,C, The house was found locerkdd. There was no such
moveable or immoveable of the accused, Thus nothing ceould
be attached. My renort on the process under section 82 Cr.R,C,
is Ex, O@W1/B which bears my signature at point A, T W,S

informed by the neighbourer that no person was residing at

the abovesaid address for the last two ijji//
gq/ \D
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BOC vs:*, Glowlight Ejectronics.

@41 HC Parkash Vir No.123 NE P, Diishad Garden, Dejhi.

h sia.

‘n 5.11.2004 the process U/s.52 Cr .
nd thereafter I went at H .No.B-31/T1Dijishad Garden Hethi,

) ' Rédhay Mohao

There T enguir ed =bkout the wherealouts of %}T b330
e gul © a@% L

accused and on enmuiry it was found that the accused was

P.C. was mariked to me

residing a t the giwena ddress about 10 years ago and

thereafter he ha s shifted at unknown place. I pastad a copy

f theprocess at the said house and one copy was pasted
outside the court premises, I nad done cmnadi Ly lnus
meating. My repert on the process /5,82 Cxr .P.C, 58

Ex .Gié1/A wich tears my siqre tures =t point A

The pr cess -./s.82 Cr.F,C, vere given Lo me

and on 7.11.,2004 I went at the given address , C(n encuirny

1t was found that the said house had been purchased by

et

someone oese in the year 1995 ar d ihe accused is

residing at the ~ivenadrres: and there is mo moveabye AT

immeva’le property in his name. Tt vevealed that the

accused is evading his arrest. My repsrt on the mrrcess s

Ex . .C W)/B wh;wh hearsmy sima-ures at ppint A

ACN' /31,305,
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